
 
RAJYA SABHA 

Wednesday, the 9th March, 2005/18 Phalguna, 1926(Saka) The House 

met at eleven of the clock, 

MR. DEPUTY CHAIRMAN in the Chair. 

ORAL ANSWERS TO QUESTIONS 

Damages caused by Tsunami 

*101 SHRIMATI SARLA MAHESHWARI: † 

   PROF. MM. AGARWAL. 

the Minister of HOME AFFAIRS be pleased to state: 

the extent of damages caused by Tsunami in India; (i) the loss of dentified; (ii) 
the number of people remaining Untraced; (iii) the num-houses destroyed; (iv) 
the estimated value of loss of properties with •wise back-up; 

 the total amount of relief funds collected; and 

 the details of rehabilitation of the affected people done? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATH): (a) to 
statement is laid on the Table of the House. 

Statement 

3) The details are given in Statement-I (see below) 

b) The financial assistance in the wake of natural calamities is exited from the 
Calamity Relief Fund (CRF) and the National Calamity tingency Fund (NCCF) to 
the States and from Plan funds to the Union ritories. Funds for relief have been 
received into the Prime Minister's tional Relief Fund. 

†Original notice of the Question was received in Hindi. 
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The relief material in kind was also donated by a number of States as 
also by the private/public sectors. The individuals and NGOs have also 
directly provided relief material to the Tsunami affected States/UTs. 

(c) The Government of India, considering the fact that most of the people 
affected by the Tsunami disaster belong to weaker sections of the society 
and the fishermen community in particular were worst hit, approved a 
special package of Rs. 3644.05 crore named as "Rajiv Gandhi Rehabilita-
tion Package for Tsunami affected areas" to provide assistance for imme-
diate relief and response, revival of fishery and agriculture sectors, imme-
diate construction of temporary (intermediate) shelters and repair/restora-
tion of infrastructure. The package for Tamil Nadu is Rs. 2347.19 crore, 
Andhra Pradesh-Rs 70.00 crore, Kerala-249.36 crore. Details of the relief 
package are given in Statement-ll (see below). 

A Core Group under the Planning Commission has also been consti-
tuted to plan and make provisions for long term rehabilitation, reconstruc-
tion including that of infrastructure and providing multi hazard proof perma-
nent houses. 

Statement-I 

Loss of lives and damage to properties due to Tsunamis of 26th. 
December 2004 

 

Items Andhra 
Pradesh 

Kerala Tamil 
Nadu 

Pondicherry Andaman 
& 

Nicobar 

Total 

1 2 3 4 5 6 7 

Human lives lost 105 171 8009 593 1395 10273 

Number of 
persons said 
to be missing 

11 Nil Mil 48 5764 5823 

Number of 
Dwelling units 
Damaged 

481 17382 190000 10061  ' 21100 239024 

Estimated loss 
in monetary 
terms including 
damage to 
properties (Rs. 
in crore) 

342.67 2371 02 452866 466.00 3836.56 11544.91 
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Statement II 

Relief Package for the Tsunami affected States/Union Territories 

A. Main land (Rs. in crore) 
 

States From Other Fishing Sector Fishing Housing Total 

 CRF/ 

NCCF 
Ministries     

   Subsidy Loan 

Harbour 

grant 

  
1 2 3 4 5 6 7 8 

Andhra Pradesh 19.53 13.00 27.66 7.51 ______ 2.30 70.00 

Kerala 84.10 23.21 44.85 34.13 13.07 50.00 249.36 
Tamil Nadu 617.20 62.50 441.08 566.47 9.94 650.00 2347.19 
Sub Total 720.83 98.71 513.59 608.11 23.01 702.30 2666.55 
Pondicherry 39.78 2.5 32.01 31.13 0.20 50.00 155.62 
Grand Total 760.61 101.21 545.60 639.24 23.21 752.30 2822.17 

NOTE: Includes additional, Rs. 91. f 3 crore has been approved under fishery sector. (Rs. 84.54 crore— 

Tamil Nadu, Rs. 3.42 crore-Kerala, Rs. 1.01 crore to Andhra Pradesh and Rs. 2.16 crore to Pondicherry 

CRF ■ Calamity Relief Fund    NCCF = National Calamity Contingency Fund 

B. Andaman and Nicobar Islands: (Rs. in crore) 
 

 Assistance covered                 Amount Remarks 

(A) Assistance as per CRF/NCCF norms 313.19 This includes 15.37 crore from 
ARWSP out of the budget of 
Department of Drinking Water 
Supply 

(B) 
I 

Assistance covered under norms 
with relaxation of scale 
Assistance covered under norms 
with a special package 

215.65 This includes 7,500 MT foodgrains 
(rice) under SGRY, valued at Rs. 
7.50 crore 

(i) Revival of economic activity   
(a) Fishermen 15.01  
(b) Agriculture 239.54  
(ii) Rehabilitation of orphans, widows, 

disabled, unmarried girls 
8.60  

(iii) Immediate restoration of administration          29.89 
and infrastructure activity 

 

 Grand Total 821.88  

ARWSP — Accelerated Rural Water Supply Programme 

SGRY — Sampooran Grameen Rozgar Yojana 

C. TOTAL PACKAGE (A+B): RS. 3644.05 crore 
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 SHRI M. VENKAIAH NAIDU: Mr. Deputy Chairman, Sir, whether 
it is a fact that the Central Government has announced a package for the 
fishermen in Tamil Nadu wherein it is said that the; local Government will 
not be in the picture and the banks and others institutions, guided by 
the Central Government, will directly distribute the rehabilitation package to 
the affected people? 

Whether it is also a fact that the Chief Minister of Tamil Nadu had 
written a letter to the hon. Prime Minister bringing this to his notice. If 
'yes', what is the response of the Government of India and what is the 
present position? 

SHRI SHIVRAJ V. PATIL: Sir, the State Governments have been doing 
their best and they have been helping the people who are affected. The 
policy of the Government of India is to extend help to the people through 
the State Governments. It is not even possible for the State Government to 
go to the villages and help them. They do it through the Collector and the 
machinery in the district. So, we would like to take assistance from the 
State Government in extending help to the people and through them we 
will do it. But, then, there are some problems which have to be solved. As 
far as catamaran is concerned, we are giving them full subsidy so that the 
State Government would be in a position to distribute catamaran to the 
people who are affected. But, supposing, we are going to give them boats 
which carry engine and if 50 percent of the amount is given by the Union 
Government and the remaining 50 percent has to come from the banks, in 
such cases, we have said, the grant of the Union Government would go 
through banks. The State Government stand is that they have collected 
some money and they would like to extend 50 per cent grant or help to the 
affected people We have said that in such a case it is the State Government 
through which we route our grant. And, when the State Government is not 
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giving money and if banks are giving the money, then, the grant is routed 
through banks. If the State Government is also giving money, then the 
grant would be routed through the State Government. 

SHRI V. NARAYANASAMY: Sir, Tsunami affected all the Southern States 
and also Andaman and Nicobar Islands. It is a national disaster. The Central 
Government immediately took all measures and relief operations in the 
affected areas. I will be very brief. It is not only the Central Government but 
also the State Governments have done their best to help the affected 
people. But the ground reality is, the people who have been affected... 

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, please put your question. 

SHRI V. NARAYANASAMY: Sir, this area is a Tsunami-prone area. The 
experts have also reported it. The people in this region are under fear and 
are psychologically affected. We have to give them counselling because 
they are not going for fishing. I would like to know what the Government of 
India is planning to do to dispel their fear, apart from the efforts from the 
State Government. 

The second point is about housing. Now, we have to start this work in a 
massive way. The Government of India has worked out a scheme. According 
to which, a single room tenement would be given to them. Sir, the fishermen 
have to keep their fishing nets and other equipment in home and have also 
to live with their families. So, far, they have been living in spacious houses. 
The amount that has been sanctioned for each tenement is not going to 
help those people. Therefore, I request the hon. Minister that an amount of 
Rs. 2 lakhs has to be given for each house so that the people live very 
peacefully in those houses and the houses should be constructed in a 
safe area and it should be beyond the Coastal Regulation Zone. 

SHRI SHIVRAJ V. PATIL: The policy which the Government of India, as 
well as the State Governments, following is to help them, to sustain 
themselves in the first instance. Then, we would like to construct temporary 
sets; temporary houses for them in which they will live until the time 
permanent houses are constructed. Permanent houses will be constructed 
by the State Governments, and they will be given to the people who are 
affected. The funds, which are required, will be given to the State 
Governments for this purpose. 

As far as Andaman and Nicobar Islands are concerned, it is not with 
the State Governments, it is with the Union Government. Relief in the form 
of temporary sets, and permanent houses are being provided through the 
Union Government. All other things are being done through the State 

8 



19 March, 2005] RAJYA SABHA 

Governments. But, we would like to see that the help which was given in 
other parts of the country when other kinds of calamities affected those 
areas, will be the kind of help that will be given to these people also in 
providing them the temporary sets as well as the permanent sets. If one 
room tenement is not sufficient, we can give them two-room tenements. 
At other places even three-room tenements were given. We are looking 
into all those things. We will take the assistance from the experts in this 
area. We will consult the people. We will ask the State Government to 
consult the people and provide them the houses, which are comfortable. 
In fact, this is a calamity, and yet, we would like to use this as an opportunity 
and build villages in a planned manner. We want to build houses, which 
can last for years and can provide all the comforts. And I can assure the 
hon. Member that we have taken into consideration his concern, and we 
will do all that is necessary. We will consult him, and others also while 
providing permanent structures to the people. 

SHRI P.G. NARAYANAN: Mr. Deputy Chairman, Sir, the Minister knows 
that Tamil Nadu is the worst affected State in India by Tsunami. Ten thousand 
people perished and property worth several hundreds of crores was 
damaged. However, the Central Government has turned down the relief 
offered by the international donors. But we are shocked to find the callous 
attitude of the Centre in providing relief to Tamil Nadu. The State Government 
has asked for assistance to the tune of Rs. 4,800 crores. But the total 
package fixed by the Centre to Tamil Nadu is only about Rs. 2,347 crores. 
Even that money is yet to be released to the State Government. Now, 
Tamil Nadu Government...  

MR. DEPUTY CHAIRMAN: This is not a question. Please put your 
question. ...(Interruption)... I have a number of requests for putting 
supplementary questions. 

SHRI P.G. NARAYANAN: Will the Government come forward to release 
the entire amount of Rs. 4,800 crores immediately so that relief efforts of -

the State Government will not be hampered? 

SHRI SHIVRAJ V. PATIL: Mr. Deputy Chairman, Sir, whatever is 
necessary will be done. But may I tell the hon. Member that even the 
State Governments are confident enough, they are strong enough, and 
they are saying that they will do all that is necessary and all the kind of 
help you can give, you should give. And we assure the House and the hon. 
Member that if it is necessary, that can be done. I don't think there is any 
paucity of funds with them, and they are not suffering because of paucity 

9 



RAJYA SABHA [9 March, 2005] 

of funds. If it is necessary, we can certainly do it. May I tell the august 
House here, as far as the assistance from the foreign countries is concerned, 
the multilateral assistance given by the financial institutions and 
others will be examined and, if it is necessary, it will be taken up. 
Whether bilateral assistance is required or not, I want to say that we are 
very confident that we will be able to manage this matter in a proper 
manner and we are doing it. But we are not doing that in arrogance. We 
are very, very thankful to the countries, which have offered their 
assistance, and we are saying that we are in a position to help ourselves, 
if we were not, we would accept it. 

DR. K. KASTURIRANGAN: May I, through you, Sir, request the hon. 
Minister to tell us whether there have been any restrictions on the digital 
imageries that were acquired over the Tsunami affected areas? If so, is the 
Government thinking of looking at a relaxed regime for these kinds of 
special circumstances, duly, of course, keeping the security aspects in 
view? 

SHRI SHIVRAJ V PATIL:I know the hon. Member is very well informed 
in this matter and whatever is necessary and possible, we will be doing. 
Generally, the imageries, which are obtained through the satellites, and 
all those things, are made available to be examined. They are magnified 
and they are examined also. And, while doing that, what he has suggested 
in the fag end of his question is also taken into consideration. But we 
would like to make use of the technology and the modern science to use 
it in the best possible manner, and we would be very happy to receive your 
advice and guidance on this matter. 

SHRIMATI N.P. DURGA: Sir, I would like to know from the hon. Minister 
whether it is true that the first communication with regard to Tsunami was 
sent to the resident of the former Science and Technology Minister at 8.54 
a.m., instead of sending it to the present Home Minister and the present 
Science and Technology Minister. If so, what action has the Ministry taken 
with regard to the errant officials? 

SHRI SHIVRAJ V. PATIL: Sir, one has to be very understanding and 
realistic in these matters. If the infrmation is not given, people say why the 
information was not given, and if the information is given and if it causes 
scare then also they complain. Now, we are not in the process of raising 
fingers against anybody as such. If something has happened, it has 
happened, but I don't think that it happened with any ill-will or bad intention. 
If any wrong is committed, we would like to penalise the officers or anyone 
else for that matter. 
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PROF. P.J. KURIAN: Sir, Tsunami tragedy was unprecedented. The 
Central Government and many State Governments rose to the occasion 
and acted promptly. But there are number of NGOs, other institutions and 
agencies which want to get involved in the rehabilitation activities. I would 
like to know what the policy of the Union Government is with regard to the 
NGOs, which are coming forward from within the country. I am not talking 
about those NGOs which are from outside the country. What is the policy 
of the Union Government in this regard? Is there any attempt on the part 
of the Government or any Union Territory to prevent some NGOs from 
getting involved into the rehabilitation activities? If so, will the hon. Minister 
inquire about it and take proper action? 

SHRI SHIVRAJ V. PATIL: Sir, the policy of the Government of India and 
other Governments also is very clear. Whenever a calamity occurs, as all 
of you know, individuals, non-governmental organisations, public sector 
units, private sector units, State Governments and the Union Government 
do come forward and help the people who are affected. And, that is going 
to be our policy. As far as the assistance by the NGOs is concerned, I 
don't think there is any difficulty for any NGO to go to any part of our 
country and extend assistance to the people who need assignee or who 
should be given the assistance. This is happening on the mainland. On 
the Islands also this is happening, but as far as the Islands are concerned, 
there are many other things we have to keep in mind, but we would like to 
obtain assistance and help given by NGOs to the affected people all over 
the country. 

SHRI V. NARAYANASAMY: Mr. Deputy Chairman, Sir, we should have 
a discussion on this ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: That is expected because there are about 
22 Members who have given their requests. If you give a notice, then, let 
us have a separate discussion on this ...(Interrutions)... Because already 
25 minutes have been spent on the one question. 

SHRI DATTAMEGHE: But, Sir, it is an important question. 

MR. DEPUTY CHAIRMAN: I know that it is an important question. We 
can have a separate discussion on this. 

SHRI SHIVRAJ V. PATIL: My only request would be, you allow the 
Government to make a statement, and on that statement ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Anyhow, you have to make a statement on 

this. Now, next Question. Question No. 102. 
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